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SHRI LAKSHMANA MAHAPA-
TRO (Orissa). Mr. Vice-Chairman, Sir,
the scope of the Bill is very, very limited.
But all the same, there is something
some havoc caused which should be made
mention of. Sir, when the Bill was brought
in, some Members were very much
allergic to the word ‘enemy [property’
because we are trying to better our
relations. But the property that has
been vested in our Government is an
enemy praoperty and it cannot be anything
else now. We can think of bettering
our relations and we can expect to have
something better at a later time. And let
us also hope that we will have no enemies
nor any enemy property vested in wus.
But, as you know, Sir, in this world
of classes and conflict detween classes,
to think of a situation, an ideal situation
of a person or a country having no
enemy is something which is far from reali-
ty Sir, during the last few months of our
experience things have happened in a
waythat possibly the country islosingsign
of its enemy. There are enemies in the
country; there are enemies outside the
country and they can also be properly
met with. And, Sir, as far as getting
charge of and administering the enemy
property is concerned, the matter rests
entirely with us. If we so like, if we are
interested, we can sit across the table
and solve it. In fact, we are trying to
have it that way. Therefore, I am one
with the other NMembers who participated
in the discussion that we do hope tohavea
situation in the near future when there wilk
be no enemy properties vested in us or a
custodian appointed to take charge of it
or adminijster it. Sir, it has been done
during the last few years in a very ne-
farious way. Sir, this amending Bill is
brought in to replace an Ordinance that
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was promulgated earlier and the ordi-
nance was promulgated on the last
day of the six-month period that elapsed
after the proclamation was revoked.

That was the maximum time for which
the law could have remained in force.
I cannot understand it. I know that the
Government or the Ministers who are
now ruling the country must have been
overwhelmed by the results of the last
elections. Therefore, they could not have
borne this thing in mind. But what
happened to the officers? Were they
also so over-run that they could not see
that the properties were there, that those
properties had to be administered and that
custodians had to be vested with powers
to administer these properties?  This is
something which cannot be easily ex-
plained as an oversight. How has it
missed their attention then? Certainly,
some serious attention has got to be given
to it. You will recall, Sir, how far some
days, just before the beginning of the
current session of Parliament, Ordinances
were promulgated. Naturally, when they
are promulgated in a hurry, full attention
and thought is not bestowed on them.
This is something which cannot be en-
couraged.  We, therefore, very strongly
deprecate such an attitude and mode
which is being practised by the present
Government. Such an attitude also re-
veals that proper attention is not being
given to these matters. Otherwise, one
could not have missed such a thing.
Therefore, Sir, I now place before you
certain matters, which I am very con-
scious were matters not done during
Mr. Dharia’s time, but which all the same
should be brought to his notice. I will place
the whole thing before the House so that
the House may be vigilant about them,
though they do not relate to the period
when Mr. Dharia was there.

Sir, these enemy properties were to be
dealt with according to a particular
scheme that was announced in the year
1971 whereby the Government framed
proposals with a view to giving reliel to
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persons, Indian nationals, who had come
away leaving properties in Pakistan, and
dealing with Pakistan nationals leaving
properties in India. These people had to
lose their properties and they became
enemy properties and got vested in res-
pective Governments. We, on our part
wanted to give some relief to Indian
nationals who lost their properties in
Pakistan. So, a scheme was framed with
a view to giving relief to them. But the
scheme was not placed before Parliament.
Itis soregrettable because a big amount
of our people’s money we were to lose
and if Ilay the scheme before you, you
will be able to appreciate that the scheme
was such whereunder every Indian tax-
payer was made to pay. Why should an
Indian pay? And,ifatallhe has to pay,
should not Parliament be consulted and
should not Parliament have a say in the
matter?  But this was not done.  And,
the first time when this Parliament or this
House was apprised of it was when it was
raised by our veteran leader, hon.
Bhupesh Gupta, in the Monsoon Session
of 1976. Then only the House could
know that a scheme had been framed
and a resolution publishedin the year
1971 whereunder an Indian national
losing property in Pakistan would be get-
ting 25 per cent of his verified claim and

s o

that too as an ex-gratia payment. Now,
» .
every one of these words need serious

examination. What is it that you are
trying to give ex-gratia? Really, do you
want to give relief? ~ Who are the most
deserving persons entitled to get this
relief?  Is it the ex-rajas, is it the ex-
zamindars, is it the ex-maharaja or isit
the business people who had enough
properties built up in this country much
before losing properties in  Pakistan.
Whom you want to give relief? I have
got a big list of persons, ex-rajas, ex-
maharajas, ex-zamindars and big business
men who were made eligible to g-t this
relief. 1 tell you, Sir, I have full figures
with me. I do not know whether tue
hon. Minister will be correcting me.
I think he will not be correcting me be-
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.cause these are the figures which I feel
are not very unreliable.

Therefore, from that I will tell you,
:Sir, that only 89 claimants have grabbed
Rs. 9 crores out of Rs. 12 crores that was
given to these people. More than 75 per-
cent of it has gone to 8g claimants. And
who are these claimants? Four or five
claimants were from the same family,
Therefore, ultimately only 1o families have
got Rs. g crores. What does this notification
or this scheme say?  According to this
scheme, one is allowed a maximum of
Rs. 25 lakhs and in particular cases, on

- merits, one could get even more than Rs.
25 lakhs. Is it the way you are going to
reduce the disparity of income between the
different grades of people in this country?
Is it the way you are going to help the
needy, the poor and the affected? How
many of the poor people who lost their
property, have been given this money?
That also I will tell you. Sir, I am speaking
of the figures of 1976. I know the number
must have swelled by now, because he said
that after the time limit was extended to
July 31, 1977, the number of claims has
been as much as 2,000 and, therefore,
that shows there was need to continue it.
I know it was raised in the other House and
I think some Members here also said that
let it be extended further. I am nat able
to give my opinion this way or that way
because either way there are advantages
and disadvantages. But one thing is sure
and that is that so far you have not done
ju'stice to the people who needed to be
helped. You have just given big donations,
grants and ex-gratia payments, to the
unde serving. This is a simple case of
swindling. I do not want to take up more
time of the House though I feel that I
should indulge upon your generosity and
request you to give me a little more time,
but I think there are many speakers who
would like to speak.

Sir, itstarted in 1971. Aswe were in-
formed, the value of the assets seized of the
Indian nationals is Rs. 109 crores whereas
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on our side, we have only assets of the value
of Rs. 29° 04 crores of Pakistani nationals
seized by Govt. of India. Now, as I told
you, it was not a payment out of the
assets that we seized. No, it is not like that.
It was not a question of a Nawab losing
property there and a zamindar getting
property here. It was not a question of a
zamindar of India who lost his property
there, getting the property here because
of a Nawab of East Pakistan losing his
property here. It is not on that basis.
You were to pay this meney out of the
Consolidated Fund. It was also not like
the one which happened in the case of
West Pakistan. It was not a pool as in the
case of West Pakistan. Only out of the
Consolidated Fund you were to pay at the
rate of 25 percent to every one whether it
was a claim of Rs. 10 lakhs or Rs. 25 lakhs
orRs. 1 crore or whether it was a paltry
sum of Rs. 10,000 as claim. This was how
these people were allowed to claim,
Therefore, this scheme’came in and on the
basis of this scheme the best advantage was
taken by the ex-Rajas, the ex-Maharajas
and also the big business people and the
poor Indian tax- payer had to pay for all
these people who inflated their claims
before the Custodian of Enemy Property.
As T told you Sir, for the property lost
there, a claim application has to be made.
I have already said that members of the
same family also made different claims and
they got much more than what they deserve.
Let us come to the other aspect of
verification. Now, who has to verify. What
is the machinery that was appointed or
engaged for verification of these claims?
The machinery of three persons, the Cus-
todian of Enemy property, a Judicial
Officer and a Revenue Officer, was
engaged, You know, Sir, they were not
required to make any physical verification,
What they were required to do was to look
at the papers, look at the documents and
decide. I want to know, in all such matters
how is it that they arrived at a particular

rey -

assessment.

How do they verify the claims? It is
up to the extent to which the claimant is
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able to impress upon or influence them.
This is how it has been going onall along.
These big people, these big business people,
this moneyed class, have been looting.
Here also, they did the same way and de-
voured more money. That is why in this
machinery of verification, there was scope
for adhocism and also arbitrariness. That
is why, as I told you, four milliom people
from East Pakistan, displaced from East
Pakistan, are moving about in the streets
and they have not been rehabilitated,
whereas, only ten families have been able
to get Rs. g crores. Sir, in regard to the
money paid so far, I will give you the figures
in the range of Rs. one lakh and Rs. ten
lakhs, from which you will be able to
understand the horrors that have been
commiited under the cover, under the
dispensation, of this Enemy Property Act.
Eighty-nine former rajas, maharajas
and landlords of East Bengal claiming
over Rs. 10 lakhs each, and already received
as I told you, Rs. 9,39,84,000. Fifty-two
families with claims ranging between Rs.
5 and Rs. 10 lakhs, had received Rs. g2,
20,000, Then 290 claimants, in the range
of Rs. 2 and Rs. 5 lakhs, had received Rs.
1,58,98,000. A total of 1284 persons with
claims up to Rs. one lakh had received so
far only Rs. 52 lakhs. 1284 persons—Rs,
32 lakhs.and 89 persons—Rs. g crores,
This is what I would like to point out.
The property owners, numbering about
1750, had already received Rs. 12,42,57,000.
Out ofit, 8g families gotthelion’s share of
Rs. g crores odd. Asfar as the others are
concerned as I told you, nearly 1300
claimants got only Rs. 52 lakhs. Now,
the figurcs have swelled up and as I told,
you, I know for certain that the poor
people must not have been able to prefer
the bills. The other thing is that they do
not know also where to go and how to
do things. When this matter was raised .. ..

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Please conclude
now. There are other speakers.

SHRI LAKSHMANA MAHAPATRO :
I am concluling. This matter was raised
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in Parliament on the 29th August, 1976,
by hon. Shri Bhupesh Gupta and he wanted
the revision of this particular scheme with
a view to seeing that there would be
equitable payment to the poorer people
as, it was called ex-gratia. further because
it was called relief, and the amount was to
be paid from the Consolidated Fund of
India. When this matter was raised, the
Minister made a promise.

“On 3-9-76, the Minister, in his state-
ment, inter alia, stated that the Govern-
ment is having a seccond look at this
scheme and that a proposal is under
consideration to ensure more equitable
payment to the poorer sections of the
claimants.”

He said :

“I would like to assure the House
that the view put forward by
the hon. Member would be given due
consideration.”

This is what he said. Naturally, it was
expected that he would do something.
When nothing was heard for a long time,
Shri Bhupesh Gupta again demanded that
until we are able to revise it in a proper
way and until we are able to tell the poor
people that they are being ensured a pro-
portional payment out of this money . ., .
Please do not pay anything. Allow a
parliamentary committee to go into the
mischief that is already done and fix  res-
ponsibility, that also he requested. Bug,
Sir, as is generally done, in spite of such an
assurantce that the matter is engaging the
attention of the Government and is being
considered and something may be done in
that direction, payments were made to the
89 families about whom I have just now
given the figures. All that amount was paid
after the assurance was given. This is how
we are being assured in the House, this is
how the office is moving or the Ministry is
moving to keep up its promise. Sir, when
Mr, Bhupesh Gupta was confronted with
such a situation, he wrote a letter to the
then Prime Minister drawing her atten-
tion to the promise that was made and the
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payments that were being made by the

Officers very briskly after the assurance was
given on the floor of this House. I do not

know what hurry was there to make the

payments. 1t was raining in the month of

August and still the payments were made

to go in the drain. Nothing was done to the
letter of Shri Bhupesh Gupta to the then

Prime Minister. And, Sir, the same thing
is happening in this Government which is

talking of so many socio-economic changes
and then bridging the gap between the

rich and the poor and giving all facilities

to the poor people, to the backward people

to the rural people. All this is being talked

of these days freely. Everyday and any-

where you go you will be hearing these

things being spoken of and what did they

do ? At last, on the 5th of September,

1977, this is what the Ministry told Mr.

Bhupesh Gupta :

“‘Proposal for more equitable payment
to the poorer section of the claimants
under the ex-gratia schemes i.e. pay-
ments of higher percentage of compen-
sation to the lower value claims instead
of the existing uniform rate of 25 per cent
of the value of the verified claims vide
Government of India Resolution dated
15th March, 1971. (copy enclosed) was
considered in depth. In view of the
problems of reopening numerous
cases already decided and the financial
implications which the proposal would
involve, it has been decided to continue
the existing scheme without anv
modification.”

So, Sir, what happened to that consid-
eration? The decision was to stick to the
old thing, allowing old things to happen
and the result is that the poor man is not
going to have anything. Millions of poor
people coming from East Pakistan will not
be able to get anything. They will not
be able to satisfy the team of three going
about to verify the claims. They will
definitely suffer and they will not have an
equitable share. Therefore, I will now urge
upon the Minister, Mr. Dharia—I feel he
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will be very sensitive to this problem of
these poor people—to help us in the matter,

because the things do not get closed by a
decision of this type. It canstill be reopened.
Can’t you make an order in relation to

those claims for properties which you are

yet to dispose of. There are 50,000 appli-

cations. Why can’t you dosomething about
it? What are the complications ?

What is the financial complication ?

You say you are definitely intere~

sted to give ex-gratia relief and if
you are, why can’t you have a slab system

of making ex-gratia payments ? ywher.ever

any compensation was being paid under

the Zamindari Act or any other Act, you

know, richer people were paid less. the

fear of rcopening all the cases and financial
complication should not stand in your

way. Their cases should be considered on

humanitarian grounds. Justice should be

done to these people who have been running
from post to pillar, who have been starving

these days, who have not heen rehabili-

tated all these days and who therefore,

cannot produce dosuments. I demand a

revision of the scheme and nothing

should stand in the way for revising the

scheme. This should be the attitude of the

Government.

SHRI NRIPATT RANJAN CHOU-
DHARY (Assam): Sir, this is a simple
Bill and T welcome it. I also congratulate
the Minister for his announcenr ent today
in the House while moving the Bill about
opening a branch of the office of the Cus-
todian of Enemy Property in Calcutta

to serve the people of the East better.

Sir, whenever we discuss the question of
refugees from East Pakistan, notmally all
our discussions get a West-Bengal orienta-
tion, forgetting that thiee of the north-
eastern States—Assam, Meghalaya and
Tripura—also face the samc problem
which West Bengal faces..... ( Interrup-
tion) .... Why do vou object toit, I do
not know. Sir, Shri Kalp Nath Rai men-
tioned about the refugees roaming at the
railway platforms. This particulars sight 1s
not very uncommon in Tripura and
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Assam. Sir, 30 years have passed since
Independence and we have not yet been
able to rehabilitate the refugees from
erstwhile Fast Pakistan, while the refugees
from West Pakistan have all been rehabi-
litated.

[The Vice-Chairman (Sari H. M.
Trivedi; in the Chair)

This exhibits some sort of discriminatory
treatment towards the East Pakistan refu-
gees. While giving compensation  also,
the East Pakistan refugees had not been
given the benefit of the evacuce property
also. For the cxtension of this benefit of
compensation, they had to fight in this
House; Members had to put pressureon the
Government for the extension of this
particular benefit, so, the point I want to
stress is this. The Minister, while moving
the Bill said that in order to facilitate, or
give better facilities for getting compen-
sation and other concession :to the East
Pakistan refugees who have lost their pro-
perties int East Pakistan. they are opening a
branch office at Calcutta. But for the people
of the north-eastern region, the problem
remains the same. Though they have got
some link with Calcutta, what about the
poorer people for whom our friend
Mr. Mahapatro was so much agitated ?
I also join him in this agitation But, as is
clear from the statistics furnished by Mr.,
Mahapatro the cases of pcople having
claims below Rs. 1 lakh have not been
considered. The bulk of the people who
lost their property belong to the lower
income group and their claims will natur-
ally be less than Rs. 1 lakh. It will be very
difficult for the small people, the poor
people to get their claims settled The veri-
fication and all thatis a very complicated
procedure and it will not be possible for
them to come over to Calcutta go through
all this complicated procedure and get this
money. For getting a small amount they
will have to spend Rs. 10,000 to 15,000,
may be 20,000 to 25,000 rupees in the pro-
cess, Previously one had to spend that much

amount when the office was in Bombay
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for going every time to Delhi, Bombay
and Calcutta and also to go to the bank
at Calcutta to show their papers—not
once but twice or thrice. Now, Sir,
what happens is that these small people
cannot afford to spend that much of money
with the result that ultimately they do not
claim their compensation. So, my humble
submission is that some steps should be
taken to make this procedure easier. Ano-
ther thing is, Sir, nowadays one has to go
to Calcutta for verification. If the District
Magistrates or the Agent or Mana\gcr of
the local bank—now most of the banks are
nationaliscd—are authorised to verify the
papers and make the assessment locally,
I think these poor claimants will be able
to manage these things locally and get
compensation. Otherwise, as Mr. Maha-
patro says, claimants below one lakh of
rupees may not get any compgensation.
The main problem was that so long the
office was at Bombay and because of the
complicated procedure it was not possible
for them to fulfil all these things and go
there to get their compensation and that
is why many of them have not been applied
yet, If the Minister agrees—he is catching
my point—and if he ispreparedto consi-
der these points, then my humble sub-
mission will be that some more time should
be given to those people who have not yet
come forward with their claims and they
may be given a last chance to make
their claims by extending the time
upto 31st March, 1978 at least, by giving
proper publicity through the press so that
those people can come forward with their

applications and be ltencfited by that.

Sir, I do not want to take much time
because this is a simple Bill. There is
nothing to say against this Bill and also
there is nothing to accuse the present Mini-
ster of becuase only recently he has taken
charge of the Ministry and we have yet
to see his performance. So, T support this
Bill and T believe that the Minister will

consider the suggestions that I am making.
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{Shri Nripati Ranjan Choudhury]

Last but not the least, I want to make
one submission. The previous Government
had set up a Committee for studying the
residual problem of rehabilitation of the
refugees from East Pakistan, and that
Committee also made some study. Mean-

while the elections came and after that the
new Government took over. After that we
do not know what happened to that Co-
mmittee, whether they submitted their
Report and, if so, what the thinking of the
Government is. I would, thercfore, reg-
uest Mr, Mohan Dharia that he should
also see what further steps can be taken
because, though officially it is announced
that rehabilitation is complete. rehabili-
tation in the eastern Indian States is not
yet complete. I am not talking of Mana
and Dandakaranya. About them the
Minister knows fully well because both
Mana and Dandakaranya are centrally
administered. But it is the castern Indian
States of Assam, Tripura, Meghalaya and
West Bengal—these are the four States—
which are facing the refugee problem and
whrre refugee rehabilitation is not yet
complete, So, a lot of problems are there.
I would request the Minister that if the
Committee that was set up by the previous
Government to study the residual problem
of rehabilitation is still there, it should
be activised and the study should be
completed, and on the basis of their rcco-
mmendations steps should be taken for
solution of the residual problems.

With these words, Sir, I resume my seat,

Thank you very much.

SHRI PRAMATHA NATH BISI ;
{Nominated) : Mr. Vice-Chairman, Sir,
I shall not take much time of the House
or make a long speech because Mr.
Mahapatro and Mr. Choudhury have
already covered some of my points. I shall
try to be as brief and as pinpointed as
possible. In fact, I would put some questions
which will be easier for the Minister to
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answer. After paying to the rajas and

maharajas, as Mr. Mahapatro savs, what

is the total amount in the hands of the

Custodian ? That is No. 1, The other

question is that he has already said that :
there are 52,000 claimants and how the

allocation may be made is the difficulty

Sir, it might come to Rs. 10 or Rs. 12 per

claimant—something like that, How i

it that somc big rajas and maharajas—of
course, this Government is not responsible
for paying them—came to acquirc Rs. g

crores T .., (Interruption). That will be
answered by the Minister. It is not for me

to answer. Solong, the office wasat Bom-
bay. That is the strangest partof the thing.

All the recipients are in West Bengal—
at least, g5 per cent—or in other eastern

parts of India, while the office was in the
western most part of India, at Bombay.

Who was benefited by it ? Certainly not
these recipients; but some people must

have benefited, for, otherwise, it would
not have so easily occurred to some
responsible officer or the Minister to locate
the office at Bombay. It is good that it has

now been shifted to Calcutta. But I can
assure the Minister that the people of
Calcutta do not know the address of the

office. The address of the office should be

published in the Calcutta papers daily
and it should be announced over the
radio and the television. The main papers

of Calcutta English and Bengali, should

publish it every day. Today is 5th of Dec-

ember and Mr. Mohan Dharia—his

nameis sosweet, but the manis adamant—
says that there will be no further extension

after such and such date. I hope some

reflection will be set, .,

SHRI NRIPATI RANJAN CHOU-
DHURY : He ncver said so.

SHRI PRAMATHA NATH BISI:
Somebody said it somewhere. As Mr.
Mahapatro has requested and  Mr.
Choudhury has also requested, I request
him to give some extension because they
do not know where the office is located.

ley dorot kicw what tle prccccure is.
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SHRI LAKSHMANA MAHAPATRO:
As the Hon. Member just now said, suffi-
cient moncy is not kept. They will get only
Rs. 12 each. You also make a demand for
sufficient money being kept.

SHRI NRIPATI RANJAN CHOU-
DHURY : Let them keep one rupee,
that will be sufficient;

SHRI PRAMATHA NATH BISI : The
cumulative demand is already known to
the Minister. The procedure is not known.
Some application should be made to the
Bombay office. The applications were
made. Then what to do? If the office is at
Calcutta, what is to be done? All these
things must be clearly and legibly pub-
lished both in English and in Bengali in the
Calcutta papers and also announced on the
radio and the Televison.

 In the meantime, our knowledge is
that some self-appointed agents have
cropped up. They are going to the likely
parties and saying that if they give them
so much, they will get hem the original
documents from Pabna or Rajshahi and
other district towns and the people are
being fleeced and cheated. So, these things
must also be given out. The Government
has not appointed any agent. Applications
should not be received from any self-
appointed agent. The Calcutta people, I
mean the West Bengal people, are only
cheated.

- L

I

We somehow vaguely know in this
House of Parliament that something is be-
ing done, that some office is being opened
and that some procedure is being followed.
In view of the procedural difficulty and
in view of the fact that the office has
been shifted just now from Bombay to
Calcutta, a sort of extension should be
thought of. ,
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I do not grudge the rajas and the
maharajas. They naturally know how to
grab money. That is how the rajas and
the maharajas are known to the people.
I do not say that that money should
be extorted; that is impossible. No Govern-
ment can extract money that which has
already been given, but what has been
left should be suitably allocated. But
some sort of extension is essential. I
think that that is the general consensus.
Thank you, Sir.

oft e g So-ganewer &,
fada® &t agg ®ETOr ¥ W Sar
gM AT A Fg AT, fadaw w1 am
T GACF §— g9 1 SR’ |
foe gwT F¥ AR § 7 =To wfET
28T g 1 gAIL qUW 9, qoeafy
A% WIS TIfFEaT 7 4 ) T aw
# owagd  awgel s weedw
AT HeWS & aga ¥ {wwarz wrfweary
HE 13 g9 gaAR g & T ) A
fra gw &1 fa=e @, 77 T ¥
g ¥ 780 AT g ML fHe ¥ awry
FY FAF NS ST aTT §, IqF qAq
F o faare F@ F7 avw &1 Sar
gaY WAAT gIEAT T wF g, Wl
a¥ fsT & aam %1 g49 §, gUEET &
arg ¥ fyeer 30 @l H #THr T4
F19 gU & | o 957 oy st T ® ¥
ar & a8 w7 a1 v ge W
1 agi & weg fear v qv 1 39 9%
I T % o 99 e gae
FI TET 1T 980 FgAT ATRY | AfwRT
F 3@ AT &1 9T Y F U & AT Ay
FY T H AL AT {7 FgF v qrat 7
feF®a FT GIAAT FI a1 § FATFIE
TEAT HAW AT A T AT TATH 7T
or | qEY 9T qF § TEA AN FHT TATY
FT FTH AT FAT | HL TF AL FFHT

CF FET Ty A1 uF s feafa
fegre AT & 1 W FAAT AT FEAT
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[# <o fag)

¥ gy frars Rar & ) B9 wod AW N
dfqam % qartas g4, Sfa a1 39
TFTT &1 FF JMa 7 AT A0 FW 8§,
afew gare aegafa & Arg &1 987 9%
woers JE o wadr & ) s0we,
garw nF Aeft ¥ fEAwr % o
FOT HAT TZT T ToUToTlo & HAT
o frar a1 1 3 F »ff wege PR Wi
ST FAFTET F EF AT F WL HT 1947
F TR TF AT gAT, M gE A
g% Wiz fegeam Fais Gy ar
F Ogi 97 HAW W@ T4 | q AR 4rH
W FT AT F o0 AT F @) Fw Ay
HIAE F ATRTAT H g TG T
fgemr foar 1 gAT AW &Y IR ¥
AT TATHAAT AT qIA FT qI7 A
IAFT Tgrar & | § glormr qaweT
H 7y WY <} | IAFT A 9, 1976
g9T | 3% UF YIF & AT TF qIH!
g1 ¥ A IEAT AR F R
afEa F mifreama § & #4ifF 9 uger &Y
qgt § @IF ATAX & | g FAA A qIT
FOT FI& IT F gF AL AT A
fgrgeata § Farar MT wfge & 15~
20 ®IF F I ST AW 7 947 77 )
7 3a+ g&7 ¥ fF 9% gy w7 ST oY
AGY 3T U HIT T IAFT GFA T | Y AT
qiffeatd a9 T A ITHT GH TAT
FET & W7 TALTE FT Ag FAT & F
foasr gau feear gar & sadr ag
ferar fam Srar & 1 38 FoR F ATfET
T Trarg FT fgear te wr, afe
TEATAT & HFT SAHT A1 AAXT AT
ag IFEH AT | AL 1 AL @ A
ag mfawz & f& ag A4 9amEw 7
PR & 1 AfFa zaw fqada sa%
g WT AT F Ag AR Ay 2
Fqifs ITer Tifeea H @as fzar
T g gy aw g faad weae et
T gf FT AZTATF 47 & | TF a6 AT
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UF g¥ F HAA A0 WrE v a3
grfeard § 4 AR HqqAT JaErT TG
BIT T WY IFFT TifwearT § grgy 78
SRR F1 AwEer fwear g, afwa
gAIL R & AT T@MA & AN 9T,
gATEl & AW 9T g W OF asat gar
T I q9a # qar 5 wafwar g
& a8 2% 1| TAfF It A TR FwT g,
AT AT &, & W€ T A 9L AW
gra-ay 99 3 3}% § iz 18t 77
g TR, JIFAT AT AT, TIT FY
& wrRr 9gA § | aar &7 a9
¥ am az ot aws T oy &
g qrEdY S §, S erfaaorret §,
FET IFFT FEET IS § |

IITATEAL Y, 37F weeL AT T
F9 gaman fF gar 93w & weTdifan
FT FA &, ST FT ) AR w4 S
a1z § £ S fifT & w17 #7 gAr
JIT FY TIHTT AGT ATEAT A7 | FeT
FIFT AT FHT GET F QA0
Faoa 3 #g7 {5 397 far 50 wdreS
UFT THF ZTHAAT T 9 7 F97 B2
ZRTY A1 9 @AY FIT &1 AT &Y FIG
gAY S Agt F @A Ay #, fomd
g9 FTRT AGT F ¥ WT AT T A
I7¥ 7 faw 30 @€ umw oW
BIFY ST | 3" qg difaw F FAA
F oY IqTH F AT 9 I8 UF 9I-9AE
1 sfag & | q1 owlt A S
fos foar, ag wawm i §, qoTas §
Fogafq oix @OFM | T HAEWE
TR W FAAT T ATEAAR FHE OF gA
FAITATE FT FATT & | IFIA T7 A
w1 fa% frar afsr gay gfewm §
IFI AT IG@T | HOAFT I A /0
& S 9TS 9@T F TRORTT §, ITRT AT
aoEA faar g w7 o arfeeare &
STEr? agl AFT F a7 § 9AR
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sgrar AnTa a7 fwar @ 1 g F wrtas

FT AHGAT FH & | A1 35 AHEAR &1
FEet 2 1 fva 8 & g fRan
IR iT VRIAETT F7 1 AGHT 39 41
FT QU A AL 1 ATTERT ST FEET
qdff sty & & 9° qdf wrea #Y waami
Wl SATE0 A § | BHIR ;G HIHFAT
& fp us gleam wid SIg waar aF79
FATHT AT &, AV Iq AFTA & 415 FY
w1 s g, SEAT wifas |8l
¥ T AwE @t |war
ST AT | gAY WS A g g A
Jgi STAT U7 SHHT WFA F A FY THA
%1 Wifa® Agi GAAT a7 9 1 Sl
RN & At , Sgi e gEenE
F T IT T8 I 5 g1 I G150 oY,
ag afF R F 7gwd A1 qE aE
s A afer fow 9dm & arfas-
wr<d F 9 fa foreft omast & gfeadi a1
faa w5 AT 9+ gaT Mfaw a1 fZar
Tar, TN g A | AR O @
el Y, SEF a1 § NAW qHR FE
FEA 997 GG qFar dr g A% 6
AT T T A 3898 R §
A A A TER F IF AW d
Qegdemm  fafaec 7 awt @ fF
gega ot fifgdl & s wFWi A
W@ "W 9§, SAF! aewe fFar mr
FIfF I wifas qiFea 99 19
AR ag TIFL WO qW W 1 T
ol % & gog FFE & A B JHe
JEFT | e Afewd ¥ gad T i
FIE AT F A, TA IAR ALST AT
FELATE, ! HX I@ T & wifAw
qifeeqTa = T q SHH 57 =
F1S TYL AT & | A A g7 @ E

% WS wuOEr § 2 1 gwdw
CIE - 4 B 1 1 < |
THAT § HIT WL qG IO AT & al
JHHT SATHITE S @ 9T SEd qeAl Hi
fraasqi s | afes s ©F Wig
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TEl TR, IA TR &, AV g g, ey

1 9T T, qT ATAT g g dl ag
179 ¥ =Y 7 AT AE g & | F HIATT
g fF ag Sty g ¥ a9 frar g
gl srar ¢ % 3o W g, S ogw
AT & | Wiga e ST g #{ SEH
afrer & | Al 39 3@ @ fF S ags
Y mifeer &, IR AT OF w@iE ar
2 9g FEA ¥ F99 F gad ¥ gar 97 |
FlE R A TAT A gL, AT g 9Ag
3 ¥ AT T3 WATE, T 0¥ g9y A I
AT A &Y AT AG qAF &7 AMEY
o1 {wEl ot S 71 w1gg & fgEE @
WhgnfraFwmraras © &)
qIffed STA aTd 29-30 FAS T
TSR BISHT & §, I9 FT FIAT @A
F foe @l R ug faw oS
W9t wFe agt A€ £ 1 100 FI
RO T UL § — AT WIS T
J RS § AW A 9% frgdesa}
WP E ) TRy d it 39
T 8 § o v off s wd
2 @ g ¥ o ofor § 959 AR
s, fergeam W oo sk &f mfsea §
K 19El Bre AT a1 99 & = anfeq @ F1E
ACEAG & | I FTAIE ST A G |
BT A IR SR &7 ST |@sT FX
W1 VI § "IN a1 ATE S Q.
2 d 100 FUT FI TIETE BT FLHTT §
HT T ART AT 29 FU F| ATGIE
BIS Y | 519 FATY AFI AT g 16
ag A1 WA T AWIR G TE &, TEHRL
Tl BreAT @ | & W § WK Wia
FeER ®1 Afq § qEdrdr 6 g A
TH 19 & BT ANGY, FERT & AT
q &1 S Afew oft, agt 3] 9| 9%
Ta FAT 91T A1 fF 20 = W
WRTEST WS gty S 1 3uag g
ITAN FTAIE AT AL A HIL ST FATL
WTE 100 FUE F1 AFEE BIT FX 0
& 9g ST AT M 1 g6 AN A
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[4Y Ttz 3]

daar AT g a1 1w § Sar
#3 fg frar o1 w9 Q5 #7105 9%
g9} HT AT H1E Fwaf g, T ab TAgy
# A8 WA 1 38 A A HY AUAE
A TE GHAY | O qEEAI AL Afew
qifeearT § o1 981 a%ar, iR &
72 740 AT gHAT | A1 AU AHT A
war wa A qww ¥ owew fagrd
FrAqAT ST ¥y fawrien ¥ sas! q1ad
faely & fir fagraz &y 20 aTd@ %
fegeam ¥ w< afad & a9 § |
& qEAATT Fgan § OF G qg
aF FE' TEA q AAIE TR HT &L
srady | welg qOET ) oY & AT
qT N FIE AW TE FG § | AT F
AT 9T 7 ®18 WIA[E TE F@ §
giarRT T mfwears gar gea 98
%, A1 &, agt N WA AR F, W F
et 3 feogare 2, fst &1 qraw 39X
§ el o7 agTiE TaX ], BT T A
Iacd J frdl w7 I IR G | FAIAR!
I g, Ag B H96! AT T & AN
TR ag R aumE A A g« A
Hrew arfar st & frdew = &
za¥ fau fadgs § gmaq g, afE
3q UFE T ATAHCO AEH1X gaQ far
WIT | WA TEET gEAA A AR
FEAT 9gA TAT AT @ |

ot

SHRI MOHAN DHARIA: Mr. Vice-
Chairman, the hon. Members have
made several suggestions and I would
have been too happy and glad to accept
most of them. Unfortunately, so far
as the Bill or even its name is concerned,
what am I supposed to say because
it is a fait accomple. 1 do share the feelings
of the hon. Member that the property
should not be treated as the property
of the enemy. But it is not as if this has
happened only after independence. It was
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in 1939 that the office of the !Custodian
of Enemy Property was created. This
was before the Second World War,
Since then this Act has been in  operation.
[ agree that those who are our neighbours
should not be treated as our enecmies.
It will be very wrong. The policy of
the Government is very clear. India
would like to have friends around us,
not only friendly relationship with the
adjoining countries. India would like
to have friendly relationship with all
countries of the world. We believe in
friendship we believe in co-operation
and we believe in co-existence, This
Bill has nothing to do with that policy.

Anyway, [ can say one thing, as I said
earlier also in the Lok Sabha, thatl am
not happy that this Bill and the operations
under this Bill should continue for long.
We have to see as to what could be done
so that its existence itself is lost and that
shall be the endeavour of the Government.

Regarding compensation, Sir, I do
appreciate the views expressed by my
honourable friend, Shri Mahapatro and
by some other friends also, I got the
question examined, as I said on the floor
of the House, to see whether it is possible
toscrap this scheme and tohave a new one.
I would have been too happy if it could
have been done. We tried. But unforturate-
ly, here also we were faced with a fait gccom-
pli because, so far we have already paid
compensation or, you can call it as ex-
gratia payment, on the basis of the earlier
scheme announced by the Government,
thatis, o5 per cent of the property, but not
exceeding Rs. 251akhs. That was the order.
Now, in case I scrap this scheme, it is
possible that anybody can go to the court
of law and just say that this is discrimi-
nation, discrimination as between citizen
and citizen. I know that Mr. Mahapatra
is an advocate, if I am not mistaken, and
he may be the advocate pleading this case,
I believe, according to the constitutional

provisions.
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SHRI NRIPATI RANJAN CHOU-
DHURY : When you are making ex-
gratia payment, you are not actually paying
compensation. ¥

SHRI MOHAN DHARIA : So far as
ex-gratia payments are concerned, there
is the scheme and there is sanctity to it
and it can be challenged. That is what T
got examined and, therefore, I replied
that it might create a lot of complications
and that it is not the financial aspect alone
that is to be considered.

SHRI LAKSHMANA MAHAPATRO:
I am not able to agree with you. You are
not paying compensation, you are only
making ex-gratic paym~nts and nothing
else.

SHRI MOHAN DHARIA : Perfectly
right. I would like to assure all my hon-
ourable friendsthat I havenotgiven up the
matterand T amstillexamining the matter.
Rut, by and large, this was the view because
son ¢ other refugees, who were entitled
to it, who were entitled ¢ get this ex-gratia
payment, could go to the court of law
saying that this was the scheme announced
by the Government and why advantage
was given to certain sections of the refugees
and why not to them. That was the point.

SHRI NRIPATI RANJAN
CHOUDHURY: Yes. '

SHRI MOHAN DHARIA: And, Sir,
it is in this context that I have given :his
reply. But if I am given a legally valid
advice that this cannot be challenged in
any court of law, then T am one with Mr.
Mahapatro in scrapping this scheme and I
do not have any doubtin my mind that the
scheme announced by the then Government
isnot that scheme which can render
justice to the weaker or the poorer sections
of the refugees who have come to India.
The scheme should have been on a slab
basis and it is not just like this that for
property worth  twenty-five thousand
rupees they should get the whole amount,
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then for property above twenty-five thou-
sand but up to fifty thousand rupees so
much and for property worth fifty thousand
up to one lakh, fifty orsixty percentand so
on. That is why I say that there should
be some reduction. Unfortunately, this
is what has happened. What has been
done is tha twe havestraight way taken one,
decision that 25 per cent of the claim
will be paid by way of ex-gratia payments,
a very wrong decision, and my friend is
perfectly right, and I am very much pained,
that this has happened. I was very much
pained when I went through the figures.
I would like to quote the figures and I
wouldlike totake the Houseinto confidence
as to what has happened so far.

SHRILAKSHMANA MAHAPATRO:
If you have got thelist of payments already
with you, kindly lay it on the Table ofthe
House.

SHRI MOHAN DHARIA: I would
read out the figures relating to the number
of claims paid up to the gist July, 1976.
That is the break-up I have and I am not
having the break-up for the subsequent
period.

Claims up to Rs. 1 lakh 214 Nos,

Amount paid . Rs. 52,47,000
Claims from Rs. 1 lakh up
to Rs to 5 lakhs . . 290 Nos.
Amount paid . Rs. 1,58,98,000
Claims from Rs. 5 lakhs to

Rs. 10 lakhs S 52 Nos.
Amount paid , . Rs. 92,22,800
Claims above Rs. 10 lakhs, 89 Nos.
Amount paid . Rs. 938,84,000
So, out of Rs. 12 crores for odd amount, the
amount that has gone to those whose claims
were above ten lakhs is Rs. g9,38,84,000,
that is, nearly 95 per centor more than
%5 per cent has gone to those whose claims
were above ten lakhs of rupees.
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[Sh'i Mohan Dharia.]

And it has happened prior to gist of
July, 1976.  Itiimost unfortunate that it
has happ:ned. How toreverse the process
has become a problem. I shall be too
happy and glad if this scheme could be
scrapped and ifthere are no legal problems.
What will happen is that the moment I
scrap the scheme, somebody will go to the
courtof law. There will be stay order and
these matters will be delayed till the argu-
ments are over and the judgment is given.
It will take years and years. This is the
difficulty. If myfriend could suggestsome
way out, [ willbe happy. I am sorry for
what I amdoing. Itisjusttocarry forward
what was done in the past.

AN HON. MEMBER : Enhance the
payment for the lower slab.

SHRI MOHAN DHARIA: That is what
Iwouldliketo do. Buton account ofthe
decision taken by the earlier Government,
I cannot do anything at this stage. Ishall
be happy to enhance it. I am open for
discussion. If you can give me some good
suggestions Which cannot be challenged in
a court of law and are foolproof, Iam pre-
pared to reconsider.

SHRI NRIPATI RANJAN
CHOUDHURY: The Minister can doit.
You pay 25 per cent for the highest slab.
Youcangive more for the lowerslab. You
can increase it up to one lakh of rupees.

SHRI MOHAN DHARIA: So far as
those higher claims are concerned, they
areover. They are the most clever people.
Now with the remaining amount with me,
I am supposed to satisfy so many claims,
Therefore, I would like to take you into
confidence and say very frankly that I
would have to do it.

SHRI RANBIR SINGH: You can
pay from the General Fund.

SHRI MOHAN DHARIA: We jare
paying from the Consolidated Fund.
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The second objection raised, and rightly
so, by Mr. Mahapatro is regarding the
issue of ordinances. I must concede
that we had better heen vigilant. It
would have been better to bring in an
Amendment Bill in the last session. There
would not have been this ordinance.
This was not avoided. It should have
been avoided. 1 have already told my
officers that whatever Bills or Acts are
to be amended or if they are likely to
lapse for one reason or the other, we should
not adopc this measure of ordinance.
This country has suffered enough because
of ordinances. We have no need for
any further ordinances. Wherever ordi-
nances can be avoided, should be avoided.
Ordinances should come when it is
beyond our control and when there is
ne other way out.

5t HEYAMT T : A9 AT 9%
FaT T T ?

SHRI MOHAN DHARIA

¥ q@. AT T E ! M Kalp
Nath Rai, 1 have conceded that this is
an area Where it could have been avoided.
I am sorry that it was not avoided
I would like to be absolutely fair. I
do not want to defend a cause which
is without reasoning and logic. It is
not my nature. When this matter came
up in the Lok Sabha and certain speeches
were made about it, I had told them
that this care would be taken. I have
already instructed my officers accordingly.

Now, coming to the next point raised
here, the total assets of Indian property
still in Pakistan are of the order of Rs.
109 crores. Some questions were put
by some hon. Members. The total assess
of Pakistan property still in India are
of the order of Rs. 29.40 crores. The
payments made so far are of the order
of Rs. 16.90 crores. The balance left
is 12.50 crores. So the amount still with
us is Rs. 12.50 crores and it is for this
purpose that further decisions shall have
to be takeny
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At FEqATy T ;. T &)
qFR 7 frgar fear & ?

st wgw wif@r @ §1 FF 4@
fF Igin foaet aradl 1 su ama
109 FUT o, ..,

oY ooy T ;AT IFA f#ﬁr
fear ?

st WigA arlear - 37 FT gE
TSR 1 9 IR AT T g F -
ST & | FATY GYHIL 1 29 oA AT
el § 1 NI gt A AT #gr 4r
78 A1 fafez g Tasr W agr fear
ST |

Sir, I would like to tell the House that
this is being extended right from 1971 on-
wards. Every time it was extended. It
was extended till gi1st December, 1976.
Again it was extended till g1st April, 1977.
At that time, many of my frie ids, including
Mr. Bhupesh Gupta who is not here, insis-
ted that it must be ectended further. I
said, ““All right, we shall exte1d it by two
months.” But he said that we must
exteid it by three months. Accordingly.,
taking the sense of this House, I extended
that till the 31st July. 1977 as was urged
here. This was published in 23 news-
papers. Not only in two but in 23 news-
papers it was very widely published, That '
was the sugestion fom scveral friends
and it was wid-ly published accordingly.

SHRI JAHARLAL BANERJEE
{West Bengal) :  Was i1 in Bengali also ?

SHRI MOHAN DHARIA : In
Bengal. Assam, Tripura and other areas
it was widely published.  Otherwise, we
should gnot have, , r>ceived these
52,000 claims. The very fact that 52,000
persons have lodged their claims with the
Custodian whose office is located in Bom-
bay or wais located in Bombay shows that
there was wide  publicity.  Otherwise,
how could 52,000 claims reach ?

'Y

[5 DEC. 19771}

(Amdt.) Bill, 1977 182

Sir, the total number of old claims was
3,944 and out of them, only 183 have not
becn cleared because they have not been
able to substantiate the claims thcy have
lodged or some procedures are going on,
Otherwise, the earlier claims have been
cleared. It was also urged here that
there should be some speed and that
lethargy should be given up. Accordingly,
it has happened and out of these 3,044
earlier claims, whar is remaining is onfy
183 claims. I have been demanding all
the while what the progress is. But, of
course, there are certain difficulties parti-
cularly because of  certain litigations’
also. There is litigation in between the
claimants, there are also some stay orders
and there are matters which are beyond
the control of the Custodian. That is the
reason why certain claims have not been
settled so far. They are only 183. Other-
wise, Sir, all the old claims have been
settled, The new claims have come to the
figure of 52.000. Here also, there was
again a demand in both the Houses as to
why this office is in Bombay. Here,
I must say again, I do not know why the
carlier Government did not take that
decision. To be frank, after partition -
two offices were necessary, one in the

western sector, in Delhi or somewhere
in Punjab or in these areas, and one office
in the eastern sector, may be in Calcutta—
and I am prepared to consider Gavhati—
or somewhere "in these areas. So, two'
offices were very much necessary. It is
most unfortunate and I do not know why
it was not done and why the earlier Go-
vernment sat on it. But, Sir, when it was
brought to my notice I said, “there is’
no question of expenditure and I want
that office should be opened immediately
in Calcutta, A starting arrangement
should be made and the Custodian
should go over there.” To ask these
refugees who have suffered much te
come to Bombay for the settlement
of the claims is absolutely improper.
Therefore, this House will be happy to .
know that this decision was taken and
an office has already been opened and
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it has started functioning in Calcutta
now, and there is no problem. I shall
take care of that. _

AN HON. MEMBER: What is the
address of that office?

SHRI MOHAN DHARIA: Ishallgive
it later. Sir, there is one more point
raised by some hon. friends. (Interruptions)

% freg A FIIT 1 ZTAT QAT A0
QU al g N FIA A FAAE
B AT o

I am not going to yield now. After my
speech is over, I am prepared to reply
some questions that you may like to
agks

Then, Sir, there is one more problem
which was posed to me by some hon.
Members. They said: It is all right
that more than 52,000 people have
lodged their claims but it was not possible
for many of them to give the written
documents or evidence along with the
claims. We did not extend the time limit
for filing the claims. They asked us that
some more time should be given for
filing this evidence. I am happy to anno-
unce that [ have taken the decision and
I am announcing it just now that we
shall allow time for those who have
already filed their claims till 31-1-1978
to file their evidence if they have not
been able to do it so far. So, if they have
not been able to file their evidence, they
should do it by gist January, 1978;
whatever they have, written documents
~r whatever else it is. I am giving time
till g1st January, 1978, so let them file
by then whatever they have.

SHRI N. G. RANGA: (Andhra Pra-
desh): Why don’t you extend time till
318t March? o ‘

SHRI MOHAN DHARIA: No, only
up to 3ist January we have extended
the tlme.

P o ARl g T
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SHRI NRIPATI RANJAN CHO-
UDHURY: g1st March is not far away.
Why don’t you extend the time till
then ?

SHRI MOHAN DHARIA :  The
point is that if we do that we shall be
delaying the settlement of their own
claims. You see, I am giving them one
and a half months more. If they want to
file their documents, I am giving them one
and a half months more which is perfectly
understandable. Let them file their docu-
ments. In fact, thcy get nearly two
meonths because today i< only fth Decem-
ber and they get time up to the end of
January 1978. " Let them file thcir evi-
dence if they have any. They are the
sufferers, I have takena very humane
approach. My friend was unkind to me
when he said that I was adamant. T am
not. Whenever there is any reasonable
demand, T always try to accept it.
Therefore, Sir, I am prepared to take this
much care. Again, I would like to
make it very clear that, yes, there are
several claims but I have already takcn

a decision that so far ...

SHRI N. G. RANGA :  Why don’t
you extend time till the g1st of March ? .

SHRI MOHAN DHARIA : For
what ? No, no, that is not possible.
Things will be further delayed. This
settlement of claims will be further delayed.

Sir, I now come (o another aspect,
namely, that there are infirm people, in-
capacitated people, there are widows
and there are orphans. I have already
told the Custodian that so far as their
claims are concerned, they should be
setiled without any delay and 1 have al-
ready told him that within a period of six
months from the end of g1st January, or
from Ist February, 1978. the claims of
infirm and incapacitated people, widows
and orphans should be settled. I do

believe in timings. One of my friends



185 Enemy Property

from this side asked; What is the time-
schedule ? This is the time schedule., I
would like them to be settled within six
months.

o ‘ A

Then I come to small claims. It will
be the eadeavour—I am not saying the
time-limit—that all small claims below
one lakh of rupees should also be settled
as speedily as possible, if possible within
six months.

vt

SHRI LAKSHMANA MAHAPATRO:
The claims of infirm people, widows
and orphans should get priority.

SHRI MOHAN DHARIA : These
claims of infirm people, incapacitated
people, widows, and orphans will be given
priority. .~ .-

SHRI JAHARLAL BANERJEE : Can
these people deposit their claims with
the District Rehabilitation Officers ?

SHRI MOHAN DHARIA : Sofar as
these claims below Rs. 1 lakh are con-
cerned, I have taken the advice of the
Custodian who is preseat here and he has
said that small claims are proposed to be
settled onthe basis of documents without
asking them to come over for personal
discussions or for verifications. This is
what he would like to do. Of course,
some affidavit may be necessary; it
could be made before the Magistrate. ...

SHRI N. G. RANGA: Provided the

documents are available.

SHRI MOHAN DHARIA: Of course,
if the documents are not available and if
there is no evidence, at least from the
Gonsolidated Fund of India you would
not like me to pay something without
evidence. You are a senior member and
you know it. How is it possible?
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SHRI RANBIR SINGH: Some gratu-
ity can be paid,

SHRI MOHAN DHARIA: In all
these matters I am prepared to take
a very considerate and a humanitarian
view, because they are our brothers
and sisters. It is most unfortunate that
this country was partitioned and those
who have come either from Bangladesh
or East Pakistan or West Pakistan are
the worst sufferers in the country. They
have suffered much more and 1 would
not like that their suffering be enhanced
and on this score if there are "'some more
positive suggestions from the hon. Mem-
bers, I would like to assure you that
they will be given all possible consi-
deration.

SHRI N. G. RANGA: What about
the address?

SHRI MOHAN DHARIA: Yes, the

" address is: 4, Kiran Shankar Roy ;Road,

Calcutta.

SHRI PRAMATHA NATH BISI:
Am I to understand that the documents
could be sent to this address and not
to Bombay?

SHRI MOHAN DHARIA: Perfectly
all right, because the Chief Custodian
will be going and visiting Calcutta.
I have told him to stay there and settle
the claims. Whenever a hearing isarranged
notices will be given to these :claimants.

SHRI NRIPATI RANJAN CHO-
UDHURY: Could the documents be
sent to Qulcutta address or to Bombay?

SHRI MOHAN DHARIA: They could
be sent here also. :

SHRI SANAT KUMAR RAHA
(West Bengal): I want to know whether
Government can help in getting these
documents and evidence etc. from Bangla-
desh through any machinery of the Indian
Government there.
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SHRI MOHAN DHARIA: If some
thing could be done through our High
Commissioner. we shall try. T can under-
stand the diticulty.

SHRI PRAMATHA NATH BISI:
1 think the address of the Calcutta office
and the procedure to be followed will
be publish>d in Calcutta newspapers.

SHRI MOHAN DHARIA: Yes...

AN HONOURABLE MEMBER:
In Bengali ncwspapers.

SHRI MOHAN DHARIA: Not only
in Bengali but also in  Assamese and
we shall take care that in all these areas,
the whole procedure, the time limit
extended and the address of the office
are published.

M wA™ @ ¥ uE Agew
¥ ag ST A EaT § B af R oo
qfE Feraee g At sAn @
uF sgfyq qifFeqE =997 9 g ar
ody feafq & mo fog gF¢ F A9
F gaw W wrg fm aw g 7

st mga aifai : gw d@9w #
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THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): The question is:

“That the Bill to amend the Enemy
Property Act, 1968, as passed by the
Lok Sabha, be taken into consideration.”’

The motion was adopled.

THE VICE-CHAIRMAN (SHRI H.M.
TRIVEDI): We shall now take up the
clause-by-clause consideration of the Bill,

Clauses 2 to r1 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill
SHRI. MOHAN DHARIA, :  Sig .

I move Y [ R AR

“That the Bill be passed,”

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI
H.M. TRIVEDI) : The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
fifty-eight minutes past four of the
cloek till eleven of the clogk on.;.
Tuesday, the 6th December,. .
1922 .. s i



